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These two appeals are filed by the appellants against the order of
Commissioner (Appeals) dismissing their appeal on the ground of non-

payment of pre-deposit under Section 129E of Customs Act.

2. Learned Counsel for the appellants pointed out that now they have
paid the requisite amount and therefore, the matter can be remanded to

the Commissioner (Appeals) for decision on merits.
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3. Considering the facts of the case and reason given by the Learned
Counsel, I set aside the impugned order and remand the matters back to
the Commissioner (Appeals) for decision on merit after verifying the pre-
deposit claimed to have been made by the appellants. The Commissioner
(Appeals) is advised to decide the issue within 6-week time on receipt of

this order.

(Dictated & Pronounced in the open court)

(RAJU)

MEMBER (TECHNICAL)
Neha



